
IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI 

COURT - IV 
ITEM No. 103 

(IB)-2929/ND/2019 
IN THE MATTER OF: 
Kedar Nath Gupta       ….Applicant  
Vs. 
Charms India Pvt. Ltd.      ….Respondent 
 

 
Order under Section 9 of IBC. 

Order delivered on 03.09.2021 
Coram: 
DR. DEEPTI MUKESH, 
HON’BLE MEMBER (JUDICIAL) 
 
MS. SUMITA PURKAYASTHA, 
HON’BLE MEMBER (TECHNICAL) 
 
PRESENTS: 
For the Applicant    :Mr. Karan Rajpurohit, Adv. 
For the Respondent   : Mr. Shekhar Gupta, Adv. 

  Mr.Mohd Shahbaz, Adv. 
ORDER 
 

Learned Counsel for the applicant Mr. Karan states that he has 

received a mail from the applicant directing him to withdraw the matter in 

view of the Corporate Debtor settling the matter. The copy of email dated 

24th August 2021 is shared and shown to the Bench. Accordingly, recording 

the submissions made by the Learned Counsel for the applicant, we allow 

the withdrawal of the application thereby IB-2929/ND/2019 stands 

withdrawn and disposed of. 

 

  Sd/-  Sd/- 
SUMITA PURKAYASTHA 

MEMBER (T) 
 DR. DEEPTI MUKESH 

MEMBER (J) 
 
Vaishali – 03.09.2021 


